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In the Punjab And Haryana At Chandigarh

Case No : Civil Writ Petition No. 14381 of 1992

Chuhar Ram APPELLANT

Vs

State of Punjab RESPONDENT

Date of Decision : 08-04-1993
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Citation : (1993) 2 LJR 580 : (1993) PLJ 394 : (1994) 1 RRR 51

Hon'ble Judges : M.R.Agnihotri, J and H.S.Brar, J

Advocate : Mr. S.K. Sharma, Deputy Advocate General., R.K. Sharma, Advocate, 
Mr. R.S. Mittal, Senior Advocate, Advocates for appearing Parties

Judgement

M.R. Agnihotri, J.—After hearing the learned Counsel for the parties at length
and having gone through the voluminous material running into more than two
hundred pages produced by the parties on record, we find that it is a fit case in
which the parties should be relegated to the remedy of civil suit. In fact, a
number of civil suits have already been filed by the parties, some of which have
already been decided, copies of judgments and decrees whereof are on the
record, whereas some of them are still pending. Serious disputes with regard to
question of title, right to partition the property, huge payments made by
respondent No. 4 to the petitioners by way of consideration for felling of trees on
the land in dispute by executing the necessary documents, are patent on the
face of the record. Keeping all these considerations in view, we do not find the
writ jurisdiction as a proper forum for adjudication of these disputes.

2. Consequently, the writ petition is dismissed with no order as to costs. The
petitioners may have recourse to remedy before a Civil Court.
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